FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF LIS STUDYLINK INDIA PRIVATE LIMITED

LIS Studylink India Private Limited

1 Name of Corporate Person
2. Date of Incorporation of Corporate 03/06/2019
Person

3. Authority Under Which Corporate Registrar of Companies- Delhi

Person s Incorporated

4. Corporate Identity Number of Corporate U80902D1.20 19FTC3 50871

Person

First Floor, Thapar House (Central
Wing) 124 Janpath, Connaught Place,
Central Delhi, New Delhi-110001
11/03/2025

5. Address of the Registered office of
Corporate Person

6. Liquidation Commencement Date Of
Corporate Person

7 Name, Address, Email Address, Deepak Gupta
Telephone Number and the Registration
Number of the Liquidator

Office address: Unit No. 212, Tower- C,
Bhutani Cyber Park, Plot No. C-28-29,
Sector- 62, Noida- 201301

E-mail id: deepak@drassociates.org
Contact No.- 98114 23461
Registration number: IBBI/IPA-
001/1P-P02561/2021-22/13875
10/04/2025

8. Last Date for Submission of Claims

Notice is hereby given that the LIS Studylink India Private Limited has commenced voluntary
liquidation on 11t March, 2025.

The stakeholders of LIS Studylink India Private Limited are hereby called upon to submit a
proof of their claims on or before 10t April 2025 to the liquidator at the address mentioned
againstitem 7.

All stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: March 12, 2025
Place: Noida

Deepak Gupta
Liquidator of LIS Studylink India Private Limited
Regn. No.: IBBI/IPA-001/IP-P02561/2021-22/13875
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UMMEED HOUSING FINANCE PVT. LTD
Registered office at : Unit 2009-14,20th Floor, Tower — 2, Magnum Global
Park Golf Course Extension Road, Sect-58, Gurugram (Haryana)-122002

CIN: U64990HR2016PTC057984

NOTICE OF SALE OF UNCHARGEDMOVABLE PROPERTY BY PRIVATE TREATY TO THE
BORROWER UNDER RULE 6 (2) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and in particular to the borrower (s)/co-
borrower (s) and guarantor (s) whose details are given in below mentioned that the below
described immovable property mortgaged/charged to the secured creditor the physical
possession of which has been taken by the authorised officer of M/S Ummeed Housing
Finance Pvt. Limited secured creditor on 12.11.2024, sale of household articles
notice by public auction notice dated 16.01.2025 & Auctions was held/scheduled on
17.02.2025, It is pertinent to inform you that the said auction failed/remain unsuccessful
due to the reason “nobody turned up” by the financial institution. Pursuant to the said
publication of the sale of household articles notice, now an intended/proposed buyer has
approached to financial institution and offer to purchase the unsecured asset as per the
below schedule property therefore, the financial institution hereby inform, intimate, give
notice of 07 days (as being the second sale) and call upon you the addressees to claim your
household articles post paying rental charges, within the period of 07 days from receive
of this notice. In case of failure to claim your household articles, theunsecured asset shall
be sold to the mentioned/ proposed buyer by way of private treaty (as prescribed under the
provision of rule 6(2) of security interest enforcement rules, 2002 on as is where is and
whatever there is basis and along with the existing encumbrances, if any therein.

DISCRIPTION OF BORROWERS AND UNSECURED HOUSEHOLD ARTICLES-
1. JASSI KUMAR S/0 MANSHA RAM (BORROWER)
2. PREETI RANI D/0 RAM KIRPAL (CO-BORROWER)

IN RESPECT OF THE UNSECURED MOVABLE ARTICLES

1) CELLING FAN QTY. 2 2) SINGLE BED (EMPTY) QTY.1
3) CHAIR QTY. 1 4) GAS CYLINDER QTY.1
Place : Gurgaon Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701
Date: 13.03.2025 Ummeed Housing Finance Pvt. Ltd

L} HDFC BANK [[Gekis
& egistered Office: HOFC Bank Housz,
| HDFC BANK Senapati Bapat Marg, Lower Paral (West),

We understand your world | pumbai - 400 013 and having one of #s office as

Retail Portfolio Management at HOFC Bank Lid. 1st Floor, I-Think Techno Campus.
Kanjurmarg {East) Mumbai — 400042

SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Borrowers of HOFC Bank Lid. {the "Bank”) are hereby notified
regarding the sale of securities pledged fo the Bank. for availing credit facilibes in the
nafure of Loan/Overdraft Against Securities.
Due to parsistent defautt by the Borrowers in making repaymant of the outstanding dues
as per agreed boan terms, the below loan accounts are in delinguent status. The Bank
has issued multiple notices o these Bormowers, including the final sale notice on (he
befow-mentioned date whereby, Bank had imvoked the pledge and provided 7 days' tme
ta the Borrower 1o repay the entire outstanding dues in the below accounts, failing
which, Bank would be at iberty 1o sell the pledged secunties without izsuing further
nofice in this regard.
The Borrowers have neglected and failed io make dus repayments, therafora, Bank in
axercise of its nghts under the loan agreamant ag a pledgee has decided o sell / dispase
off the Securifies on or after 20" March 2025 for recovering the dues owed by the
Borrowers to the Bank, The Borrowers are, also, nofified that, if at any tme, the valus of
the pledged securities falls further due o volatility in the stock market to create further
deficlency in the margin requirement then Bank shall a1 its discretion sell the pledged
sacurity within one (1) calendar day, withoul any ferther nolice n this regard, The
Borrowen(s) shall remain liable to the Bank for repayment of any remaining outstanding
amount, post adjustment of the proceeds from sale of pledged securities.

. Loan Qutstanding Amount| Date of
N -:; Account Borrower's Name as on E_"M.nrch 2025|  Sale
‘| Number {In Indian Rupees) | Naotice
1 [ EKEXKX0835 [DHEERAJ BAKSHI 7.73.531.00 06-03-2025
2 | EEXX00TE [LAKHVIMDER KALIR 3.10,157.00 06-03-2025
Date : 13.03.2025 Sli-
Place : HIMACHAL PRADESH HDFC BANK LTD.

SMF(G SMFG INDIA CREDIT CO MPANY LIMITED

{Formerly Fullerton India Credit Co. Lid.)

Caeporate Difice: 108 Floo OMice Mo, 101,102 & 103, 2 Norlh Avenug. Waker Medty,
Bandra Koz Complas. Bandra (€], Mumbz - 400051,

SALE NOTICE FOR SALE OF IMMOVABLE FROPERTIES

E-Auction Sale Notice of 15 days for Sale of Immovable Asset(s) undar the Securitisation
and Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002
read with proviso torule 8 and 8 of the Security Interest (Enforcement) Rules, 2002

Wotice is hereby given 1o the public in general and in particular ta the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Sacured Creditor, the physical possession of which has been taken by the Authorised
Officer of SMFG India Credit Co. Lid. (Formerly Fullerton India Credil Co. Lid.)/
Secured Creditor, will be zold on "Bz is where is", "As is whal is", and "Whatever
there iz™ on 29/03/2025 at 11:00 am fo 01:00 pm (with unlimited exensions of 5
minute each), for recovery of Rs. 20,85,614/- [RUPEES TWENTY LAKHS EIGHTY FIVE
THOUSAND SIX HUNDRED FOURTEEN OMNLY) as on 09-05-2024 and further interest
and other expenses thereon fill the date of realization, due to SMFG India Credit Company
Limited [Formerly Fullerton india Credit Company Limited)/Secured Greditor from the
Borrowers and Guarantors) namedy 1) PUNEET MAHAJAN, 2} PREETIMAHAJAN.

SMALL FINANCE RANK SECOND FLOOR, GMTT BUILDING
' u”IvAn D-7 SECTOR 3 NOIDA (U.P.) 201301

CORRIGENDUM- PUBLIC AUCTION NOTICE

This has reference to the Public Auction Notice published in Financial Express Page
No. 190n09.03.2025, the sale in Account of 1. Mr. Sikandar Khan S/o Indu Khan,
2. Mrs. Hasina Banu W/o Sikandar, the Date and Time of E-Auction may be read
as: 29-Mar-2025, 04.00 PM to 04.30 PM.

other terms and conditions will remain same as earlier.

Date: 12.03.2025 Place: Noida

Authorised Officer

cl
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IFL HOUSING FINANCE LIMITED

IFL GOLD LOAN[A UNIT OF IFL HOUSING FINANCE LTD) | GOLD AUCTION NOTICE I
Regd off:- D-16 First Floor, Prashant vihar, Delhi-110085 | CIN- L653100L2015PLC 285284

The berrewers in spacific and e gublic in general ara bareby naliied that the public suckan of gald
ormaments pledped in the bedow Branches ig proposed fobe conducied at below on 28-03-2025 from
4,00 pm onwards an which customers failed fo make payment

Adarsh MWagar Branch - Lean Moo ASMWI002000005085T, ASN100900000SSTTT.
ASNIG000D00ISETET, ASNERII0I056TTT, ASNIDI00M0STI2. Auction place- D-16 First
Floor, Prashant wihar, Delli. Adhyvapak Nagar - Loan no. ADNI0O90I00085465.
ADNTOTDM00ONATESE, ADNTDI200000G3T56, ADN 1003000057333 Auction place- D-16 First
Floor, Prashant wihar, Dalhi. Bawana Branch - Loan ra.; BWN10Z800DHTEESY. Awction place-
D16 First Floor, Prashant vibar, Delhi. Budh Vikar Branch - Loan Mg, | BOV 0750000056750
BOVII020MO0I555921, Auction place- D-16 First Floor, Prashant vihar, Delhi, Karawal Nagar -
Loan poo KWHI0010000044058, KEWHNIO0A00000386ET, EWH10DO0000040375
KWH1D0DI00004 2978, KWHI10080000042612, KWNIODZDID00R0E3S, KWH10750000047754
EWHAGISI0000547 38, EWNAIS0000056331, KWHAIDBGI0I0565T1, KWk DOS0000056544,
EWHN1DIDI000056934. Auction place- D-18 First Floor, Prashant vihar, Delhi, Kartar MNagar
Branch - Loan oo |, , KTMI00200000462849, ETMWI0MA0I0N0E4TL0, KTM2GI0M0055205,
KTN1DIS000I065402, KTN2EI00005TE4E, KTM10080000057T7E1, Awclion place- D-18 First
Floor, Prashant vihar, Delhi, Khajurl Khas < Loan o, KIEI00E0000055174 | KJK2600000554 11
BB TOTEO0M056154, RIS IIS000056106, KIK10090000056391, KJKI0C2000005TE0S
Auction place- D-16 First Floor, Praghant vihar, Delhi. Krishna Nagar Branch, Loan Mo
ERN1O00DO0ESTSE, KRN 07SI0C0055TES, KEN1G0I00000565936, Awction place- D-16 First
Floor, Prashant vihar, Delhi. Dilshad colonyBranch -Loan Moo | DSGI0090000027804
DEGE10090000055648, DEG100S0000356345, Auction place- D-16 First Floor, Prashant vihar,
Delhi. Ghanderlok Branch - Loan Mo , COL2ZGOMO0TE08, COL10C40000050503,
COLIOMMMOMEE15 | COLIOTSI0N00S54G%], COLINMA0M00055238, COL1DIS0ODanGS5T5E
COL100 0000055586, COLZE000005E6070, COL100S0000055987, COL2G000006E53S,
COL2EO0MO05E190, COL10ISOI006E6E], COL1I0BIMI00S635. Auction place- D-16 First
Fioor, Praghant vihar, Delhl Subzi Mandi Branch - Lean No SBMIDIS00C0DA3ZET,
SEMIS000084253, SEMI00MI000040136, SEMIEDM00052994, SEM 1090000055263
SEM260000056104, SEMI00G0000056081, SEM10MHI0I005TI1T, SEMA00SI00I05T042,
Auction place- D-16 First Floor, Praghant vihar, Delhi, Hastsal Branch - Loan o,
HET2G000005TSTE Auction place- D-16 First Floor, Prashant wikar, Dalhl. Mayur Vihar Branch
Loan no.- , MWI00G0000040654  WMYV110090000053456, MVI100S0000055202
MVTI0CE00000551 72, MVTI00S0000055200, MW110090000056542, MYV110090000I56645;
MV DOS00003EETE. MV ITOMADI00056541, MVTI008000005T170. Auction place- D-16 First
Floor, Prashant vihar, Dethi, Najafghar - Loan Ma.: NAE1009G000083713 MNJF 100900 000553598,
MIF2E000055 152, KIF10030000056535, MJF260000057435. Auctlon place- D-16 First Floor,
Prashant wvihar, Delhi. Dilshad Colony Brapch - Loan noo DEG100S0000G 1804
DEE100800000 55648, DSG10050000056346. Auction place- D-16 First Floor, Prashant vihar,
Delhi. Marela Branch - Loan ng: NRLI00SO00Q0798584, NREL1OOHHHEDEE 100
MRLAGOS00A054E4T, NRLIOOSO0M0054772, NRLHGOIOMISEIGE, WRL1DIGHIOMISETST
MELTDIGIDI0SETTY, Auction place- D-16 First Floors, Prashant vihar, Delhi - Nihal Vihar

Loan po.: MHW00200055254. Avction place- D-1B First Floar, Prashant wihar, Delhi. North
ghonda Branch - Loan no. MGDI00TDI00052080, NGDD00000£E2 11, MGDA DI20000054 755
MGDEIO0B00I00E4 TA0, NGD2EI00I0ESI0T, MNGDI0MA0DI00Ea56358, NGO CI9M000EREE]D,
MEDA DO90000056148 | NEDI0CA0M0MIEE174, NGDIOMOONI0GEE40, NGDIGI0MINSTESE
Auction place- D-16 First Floor, Prashant wihar, Delhi, Rohini Branch - Loan na:
RHN 10T 500000307 35, RHN 100 10000051195, RHNI0MG00005T 336, RHN10G20M0057 330,
Auction place- D-16 First Floor, Prashant wihar, Delhi. Shyam nagar Branch - Logn no
SMN10090000085265. Auction place- D-16 First Floor, Prashant wihar, Delhi. Trinagar - Loan
nec TRN10020O0A05221, TRM Q0 0000051 377, TR IO BODD055834  TRNIDTS0000056043
TRMI0S000M056632, TRN10030000657413. Auction place- D-16 First Floor, Prashant vihar,
Delhi, Yishwas Magar - Loan no YHN2EOOOGOO31190, VHNIOOIGLOQOE1253,
WHN10030000083257, YHNI0TEOI000E3551, VHN1G0W0M0IE3347, VHN1D0SI0000854 T2,
VHN1D00D0054523 | VRNTG0T0000054784, Auction place- D-16 First Fioor, Prashant vihar,
Delhi. Dadri Branch - Loen no DDRIGI000080811, Auction Address — [FL gold Lean Branch,
Property Address- Khasra No. 1033, Rallway Road, Dadrl, Digtrict Gautam Budh Nagar, Noida,
UP-203207. Ballabhgarh Branch - Loan na.- BLGI0MEDO0I07VELLT, Auction Address - House
no. B0, Punjabi wara, Old-Sabjl Mandl|, Ward no, 3, Baflabgarh, Faridabad, Haryana-121004.
Jawahar Colony Bramch - Loan Mo, JRCTH00M0057755, Auction Address-House No.
195111757, Jawahar Colony 1. Fardabad, 121005 Ankur Vikar Branch = Loan no.
ARV 1075000008407 2, ARV 100S0000034352 AKY 1017000008462, Auction Address - IFL goid
Loan Branch, Propartly Address- MM-132, DLF ANKUR VIHAR, LONI, GHAZIABAD, LONI
Branch - Loan noo LNIGOSOCOCOEA6E6, Auction Address- Khasra No1428, Main Delhi
Saharanpur Road, Loni Ghaziabad, UP-201102,

i Ehe auchion does not gel completed on the same day dus (o a0y reason, (e same will be conducted
on 29-13-2025 i regd office

Invidation for Beddars

Inberasted bidders shoulkd submit Bs. 1000000 a5 EMD, st bidder has i depost e EMD atest by
2T-03-2025 throwgh onfine mode. The bidders should camy velid 1D CardiPan card! GST Cerlificate
For moredetails please confact 5595010104 Atithorisad oficar

For IFL Housing Firance Lid

Form No. INC-26
[Fursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Advartisement lo b published in the newspaper for change of regstered
office of the Company from One State to another
Before the Central Government
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause {a} of sub-rule (5) of Rule 30 of the Companies
{Incorporation) Rubes, 2014
AND
In the matter of M/S. MOUNTAINSTAR INDIA OFFICE PARKS
PRIVATE LIMITED (CiN: UT0100HR2019PTCO83259)
having its Registered Office at Office no. 768, Tower B1, Spaze I-Tech Park,
Sector 49, Gurgaon, Haryana - 122018
wenneneen Applicant Company | Petitioner
NOTICE is hereby given to the General Public thai the Applicant Company
propoges 1o make an apphication to the Central Government under saction 13 af
the Companies Act, 2013 seeking confirmation of alteration of the Memarandum of
Association of the Company in lerms of the special resolution passed at the Extra
Ordinary General Meeting held on 10" March, 2025, to enable the Company to
change its Registared offica from “State of Haryana to "State of Maharashtra’
Any person whose interest is Bkely to be affected by the proposed change of the
registered office of the Company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered
send by registered post his/her objections supported by an affidavit stating the
nature of histher interest and grounds of opposition to the Regional Director,
Northern Ragion, Ministry of Corporate Affairs at the address: B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO Complex, New Delhi-110003,
within fourteen {14) days from the date of publication of this natice with a copy to
the Apphicant Company at its registered office address mentioned below:
Address of Registered Office: Office no. 788, Tower B, Spaze I-Tech Park,
Sector 49, Gurgaon, Haryana- 122018
For and on behalf of
Mountainstar India Office Parks Private Limited
Sd/-
Munish Dayal Mathur
Director
DIN - 09514930

Date: 12" March, 2025
Place: Gurgaon

c

IFL HOUSING FINANCE LIMITED

IFL GOLD LOAN(A UNIT OF IFL HOUSING FINANCE LTO) | GOLD AUCTION NOTICED
Regd off:- D-16 First Floor, Prashant vihar, Delhi-110085 | CIN- U659100L201 SPLCZA5284

The bormowiars [n specic and the public in general ane hereby notified that the public auction of gok
arnaments pledged in the below accounts is proposad bo ba conductad at Karnal Branch, IFL Gold
Loan SCO No. 209, ground Floor, Sector 12, Commercial Complex, Kamal-132001 on 22-03-
20325 fram 4.00 pmi onwarnds onwhich cushomers Failad o make paymienl

Karnal Branch

Laan Mo, BNLTOFEO00039009, KNLIGDEN0O0039617 |, KHLI00S90000039761,
KMNLIGQ90000040698, KNL2GO0DJ0054345, KNLTO0SG0000GETEG, KANL1D040000055801,
RHL10CA000005E000, KNLIOD300I0056213, KNLID0SODDO0S6340, KNLI0S0M056352,
BHL10AS0000056442 | KNL10020000056481, KNL2B00O005ETES, KNL107 5000056944,

ifthe apction deas not get completed on the same day dus io any reeson; fhe same wil be conducted
on #9-05-2025 3t same address

Invitation for Bidders

Interastad doders should submit Bs A00000- a5 EMD, a0 bidder has o deposit the EMD [alest by
2T-03-2025 through anling mode. The bidders shauld carry vaild 10D CardPan card! GET Certificata.
Far meee dafails plagse contret 8595110

i

Registrar of Compansas-Delhi

Authonsed afficar
il =
/ FORM A
{Regulation 14 of the Insalvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2007}

1| Mame of Corporate Person LIS STUDYLINK INDIA PRIVATE LIMITED
2. | Date of Incorporation of 03, 06, 2019
3. | Authoniy Under Which Conpornala

Person = Incorporabed Registered
& | CGorpodala lgenlily Mumber of

Corporaie Parson

UBOS0ZDLANTSF TCIS08T 1

For IFL Housing Finanoe Lid
PFUBLIC ANNOUNCEMENT
N\
FOR THE ATTENTION OF THE 3TAKEHOLDERS OF LIS 3TUDYLINK INDIA PRIVATE LIMITED
Corporate Parson
5. | Addrass of the Registared office o

First Finor, Thapar House {Central Corporate Person
Wing) 124 Janpath, Connaughi Placs, Cenlral Deki,
Mew Dalhi-110001

A, | Lhuigation Commenceman Date. | 17.03.20405

of Carparate Person

. | Meme, Address, Email Address,
Taleghone Number And Tha
Registralion Mumbar ol hs
Linaidatior

Deepak Gupts

Clfice sddrass: Unil Ba. 212, Towar-Z, Bhidani
Cybar Pask. Pt Mo, C-28-29, Secior- 62, Naida- 201301
E-mat d : despsi@drassociates, oy

Contact Moo 9817423461

Reagsiration rumbsr: IBRIPA-G0E1P-PE2SE12081-221 3875

DEBTS RECOVERY TRIBUNAL-Il, CHANDIGARH
5. C. 0. No. 33-34-35, 1" Floor, SECTOR 17-A, CHANDIGARH

RC No.213/2020

UNION BANK OF INDIA Certificate Deblor

VIS
M/S AJAY PAL AND OTHERS Certificate Debtor W
[See Section 25 to 29 of the RDDBFI Act, 1933, rlow Rule 53 of the Second
Schedule
to the Incoma Tax Act, 1961)
Mofice of Setiling a Sale Proclamation

To,

1.) Sh. Ajay Pal Slo Ram Chander Rlo village Sanphka, P.O Janaula, Tehsil Farukh
Nagar, Gurgaon.

2.) 5h.Raj Cjo Prakash Rlo village Patauda, P.O Patauda, Jhajjar, Haryana.

Whereas, a Recovery certificate No.213/2020 in 0.4 No.2341/2018 issuad by the Hon'hle
Pregading Officer & sum of Rs.22,36 317,00/ wilh future interes!, Whersas, the said
amaount has not been paid by to you to the CH Bank, despite, service of a-demand notice
and expiry of & substantial period. You have to mestthe requirement of the Law

It has been decided o ssue prociamalion of sale in respect of the proparty which is
morigaged. Therefora, this notice fo appear on 27.03.2025 before the undersigned 1o
deciare any encumbrances on the immaovable properly and setfle berms and conditions for
POS.

Specification of Properiies:

Agricullurat Land measuning 19 Kanal 12 marla (2,42 Acres), detailad as undsar; -
Khewsat'khata 2520218, Khatauni 284, Ract No.63, kila 18/3/1-5,226-18, Rect 72 killa
GRT-16,15/8-0, RectT3, e 2/8-0.008-0.2011/T-16. 21727 -3 2211/4-18, Khasra 242/0-
1 kit 15, measuring 91 kanal 19 Marla's 63/1639th share ... 3 kanal 3 Marla,

Khewsat 285/245min, khatauni 320, Rect 7T, kile 1/8-0,100215-0, Rect 78, kila 2/1/5-5,58-
0,85215-19 91/7-9, Khataunl 321, Recl72 kila 24/2%8-0, Rect 73, kila 2272/2-8, Recl 77,
Kila 280, ract 78, Rect 1/106-14 310719 4/8-0 771718, 81051, 10V8-0.140411/0-
12,14/314-3 kitte 17 measurng 104 kanal 19 Marla's 329/2089th share 2., 16 kanal 8
marta within Ravenua Estate of Village Kulana, Tehsil & Distt Jhajjar, Tolal measuning 18
kanal 12 marla, in the ownership cfAjaypal (Defendani Mo, 1)

Given under my hand and seal of this Trbunalon 19.12.2024 at Chandigarh

{RECUVERY OFFI-ER-5)

DRT-1 CHANDIGELRH

A, | Last Date far Submissian ol Claims | 10.04,2025

N

Molice is hereby given thet the LIS Stwdylink India Private Limited has commancad yoluniary
liquidation an 11.03.2025,

The stakeholders of LIS Studylink India Private Limited are henaby called upon ta submit a proal
af their claims on o balore 10,04, 3025 % the liquidator al e address menbioned aganst ftam 7
Al-slakehalders may subsnit e prood af claims in parsen, by pestor by sheclronic maans
Submessian of fetsa or misleading proofs of claim shall atiract pnalbies.

ate ; 12.03.2025
Phace : Moida

Sl

Deepak Gup
Liguidator of LIS Studylink India Private Limifed
Regn. Mo IBEVIPA-S01IP-PO25E1/2021 - 221 3875

FORM-3  [See Regulation - 13{1)(a)]
DEBTS RECOVERY TRIBEUNAL CHANDIGARH (DRT-2)
15t Floee, SCO 33-34-35, Sector-17A, Chandigarh, (Addifienal space aliatied on 3rd & 4 Floor alss)
CASE NO. OAM383/2024

Summans wider sub-section (4) of seclion 19 of the &cf, read with sub-rife [28) of rula 5of
{he Debi Recovery Tribunal iProcedure) Rules, 1903 Exh Mo, 25407
BANK OF INDLA
W5

To 5. NEELAM CATTLE FEED MiLL

{1} M5, NEELAM CATTLE FEED MILL VILLAGE BADRAI, TEHSIL BADHRA DISTRICT
CHARKHI DADRIHARYANATHROUGH ITS PROPRIETOR SMT NEELAM KUMARI
12) (2) SMT NEELAM KUMARI WIFE OF SUSHIL KUMAR RESIDENT OF VILLAGE
BADRAI TEHSIL BADHRA DISTRICT CHARKHI DADRI HARYANA PROPRIETOR OF
M5 NEELAM CATTLE FEED MILL

SUMMONS
WHEREAS, OAM383/2024 was listed before Honbée Prasiding OfficerReqistrar on
04-02-2025.
WHEREAS this Hon'ble Tribunal is pleased to issue summons! nofice on the said
Application under section 19{4) of the Act, (OA) Téed against you for recovery of debts of
Rs.58,73,029.15{application along with copées of documents efc. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the defendanls are
direciad as under:-
1. to show cause withen thirty days of the senica of summaons as to wiy relief prayad for
shoubkd not be granted;
2. 1o distiose parficutars of propertses or agsets other ihan properhies and assets spedified
by the applicant under serial number 3Aof the ongina! appscation;
3. you ara rasirained from dealing with or disposing of secured assals or such other assels
and properties disclosed under seral number 34 of the original application, pending
hearing and disposal of the application foratiachment of properties;
4, you shallnottransfer by way of sale, keass orothenwise; except in the ordinany course of
his business any of the assets over which secunty interest is created and or other assets
and properties specied or disciosed under seral number 34 of the original appication
without the pror approval of the Tribunal;
5. you shall be liable to account forthe sale procesds realised by sale of secured assats or
other-assets and properties in the cedinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial insfitutions holding security
interest over such assets,
You are also directed 1o file the writtlen statement with & copy thersof fumished fo the
applicant and fto appear before Registrar on 25.04.2025 at 10;30A.M. failing which the
application shall be heard and decided in your absance
Given under my hand and the seal of this Tribunal on this date | 21/02/2025.

Signature of the officer Authorised fo issue summons

/
CAN FIN HOMES LTD
CIN : LEST10KAT98TPLCO0BG9S,
e 1 Above Canara Bank Building, First Floor, Plot Mo C - 3,
Lan Fin Homes Lid Sector - 1, Noida, Uttar Pradesh, Pin Code - 201301,

Prss ity Wieeail e ihaiiy E-mail : noida@canfinhomes.com,
Ph No : 0120 - 2970164/6567, Mob:- 7625079126

POSSESSION NOTICE [Rule B {(1)][For Immovable Proparty]

The undersigned being the Authorised Officer of Can Fin Homes Lid. undes the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Imterest Act 2002 and in exercise of the powers under the said Act and Securily
Interest (Enforcement) Rules, 2002, issued a Demand notice dated 02101/2025
calling upan the borrowers Mrs, Seema Singh Wie Jasveer Singh Rana, Mr.
Jasveer Singh Rana Sfo Mahender Singh And (Guarantor) Mr. Sanjay Kumar
Tomar S/o Dharamveer Singh to repay the amount mentioned in the notice being
Rs. 17,08,781/- (Rupees Seventeen Lakh Eight Thousand Seven Hundred
Eighty One Only) with further interest at contraciual rates, il date of realization
within 60 days from the data of the said notice.
The borrower having failed to repay the amount, notice is hereby given o the
borrower and the public in general that the undersigned has taken possessaon of the
proparty describad herein below in exercise of powers confermed under Section
13{4) of the said Act read with Rule 8 of the Secunty Interest Enforcement) Rulas,
2002 onthis the 12th day of March of the year 2025.,
The borrower's attention is invited to provisions of sub-seclion (8) of section 13 of the
Act, inrespect of time available, to redeem the secured asszels,
Thie barrower in particular and the public in general is hereby cauthoned not bo deal
with the property and any dealings with the property will be subject to the charge of
CFHL for an amount of Rs. 17,08, 781/- (Rupees Seventeen Lakh Eight Thousand
Seven Hundred Eighty One Only) andinterest thereon,
Description ofimmovable property

Flat No. 5-3, Second Floor, Without Roof Right, Bulid On Plot. No.-108,110, Khasra
Ma. 572, Vishnu Enclave, Hadbast Village — Dasna, Pargana — Dasna, Tehsil -
Ghaziabad, District— Ghaziabad
Boundaries Of Plot No. 109:- East: Plol No, 110, West: Plot Mo, 108, North:
Digar Mahik Land, South: 20 Ft Wide Road
Boundaries Of Plot No. 110:- East: Plot No. 111, West: Piol No, 108, North:
Digar Malik Land, South: 20 F1'Wide Road

SD/- Authorized Officer

Place: Noida Date; 12-03-2023 Can Fin Homes Lid

FORM NOD. 1

DEBTS RECOVERY TRIBUNAL, LUCKNOW

{Area of jurisdiction part of Utar Pradesh)
G001, University Road, Near Hanurman Setu Mandin, Lucknow-226 007
DRC Mo. 548/24
MOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH SECTION 29 OF RECOVERY OF DEBTS AND BANKRUPTCY ALT, 1993

BANK OF INDIA CERTIFICATE HOLDER

Vs,

M/S PARWATI HOME APPLIANCES & ANOTHER CERTIFICATE DEBTORS
Ta,
1. M/s Parwati Home Appliances through its proprietor Shri Vikas Kumar Singh
having its principal pkace of business at Khasra Mo. 692, Saddig Nagar Opposite DPS
public Schaol Manjor Asha Ram Tyagi Marg Ghaziabad
2. Shri Vikas Kumar Singh son of Shri Ashok Kumar Singh resident of 131, Banwari
Magar Sihani Chungi Mearut Road Ghaziabad U.P

Defendanis
1. This is to notify that a sum of Bs.37.11,497.97 (Rupees Thirly Seven Lakhs
Eleven Thousand Four Hundred Ninety Seven and Paisa Ninety Seven) iogether
with the interest @211.00% per annum with monthly rest from the date of filing of the
Qriginal Application i.e, 26.06.2020 till the koan is fully liguidated Jointly and Severally
inits realization with its costs from the Certificate Deblor Nos. 1 &2
&. You ase hereby direcied to pay within 15 days of the receipt of the notice, failing
which the recovery shall be made in accordance with The Recovery of Debis-&
Bankruptcy Act, 1993
3. You are hereby ordered o declare on affidawil the particulars of asset on or before
09.06.2025

4. You are heraby orderad to appear before the undersigned on 09.05.2025 al 10:30

CAN FIN HOMES LTD

CIN : LAS110KAT93TPLCI0869,

Above Canara Bank Building, First Flaor, Plot Mo © -3,
Seclor - 1, Noida, Uttar Pradesh, Pin Code : 201301,
E-mall : noldai@canfinhomes.com,

Fh Mo : 0120 - Z970164/65/67, Mob:- TE25079126

q:-*mﬁ%%

Can Fin Homes Lt

IRponEEr O BN

ey daking

POSSESSION NOTICE [Rule 8 (1)][For Immovabla Property]

The undersigned being the Authonsed Cfficer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of the powers under the said Act and Security
Interest (Enforcement) Rules, 2002, issued a Demand notice dated 02/01/2025
calling upon the borrowers Mrs. Rakhi Wio Ombir, Mr. Ombir Slo Lakhmi And
(Guarantor) Mr. Ravinder 5/o Dharamveer 1o repay the amount menticned in the
natice being Rs., 14,19,333/- (Rupees Fourteen Lakh Nineteen Thousand Three
Hundred Thirty Three Only) with further interest at confractual rates, il date of
realization within 60 days from the date of the said notice,
The borrower having failed 1o repay the amount, nolice is hereby given 1o the
bamower and the public in general that the undersigned has taken possession of the
property described herein bedow in exercise of powers  conferred under Section
1314) of the said Act read with Rule 8 of the Securty Interest Enforcement) Rules,
2002 onthisthe 12th day of March of the year 2025.,
The borrower's attention is invited to provisions of sueb-secton (8] of section 13 ofthe
Act, in respect of time available, to redeem the secured assets.
The borrower in particutar and the public in general is heraby caufioned not to deal
with the property and any dealings with the property will be subject 1o the charge of
CFHL for an amount of Rs. 14,19,333/- { Rupees Fourteen Lakh Nineteen
Thousand Three Hundred Thirty Three Only) and intarest therson,

Description of immovable property
Residentfial Entire Ground Floos, Build On Piot Mo, A-1/215, DLF Dilshad Ex.
Second Hadbast Village - Brahmpur U Bhopura, Pargana - Loni, Tehsil And
Distnct— Ghaziabad
Bounded By: East 25 Ft Wide Road, West: Plal Digar, North: Plot No. A -
11218, South: PlotNo. A=1/214
Place: Noida
Date: 12-03-2025

S0J- Authorized Officer
Can Fin Homes Ltd

financialexp.epapr.in

The reserve price will be INR 4,78,650/- (Rupees Four Lakh Sevenly Eight Thousand Six r. HDFC BANK Registered Office: HOFC Bank House,
Hundred Fifty Only) and the earnest money deposit will bz INR 47,865/ (Rupees Forty B o Senapali Bapal Marg, Lowsr Parel (West),
Seven Thousand Eight Hundred Sixty Five Only) for 1, P2 & P3 and the reserve price wil We understand your world | mumbai - 400 013 and having one of ils offica as
be INR 5,849,830/ (Rupees Five Lakh Ninely Nine Thousand Eight Hundred Thirty Oniy)| | Ratail Portiolio Management at HOFC Bank Ltd, 1t Floor, I-Think Techno Gampus,
Hundred ighy Three iy fo 4. Thelsstdoe ol EVID Gepostis 2800 2025, Kl el M= 0062
undred Eig ree Only) for P4 Thela epositis 28. ;
For further defails please contact af Maviol Deol - Mavjol. Deoli@smifgindia.com +91
8876974913 & Harmani Jolly - Harmani.follvismigindia.com +91 3655301470, m - - ;
- - — The below mentioned Bomowers of HOFC Bank Ltd, (the “Bank™) are hereby notified
Description Of Immavable Properly: P1 :- Apartment No. 76 , Ews 2nd Floor, Land ragarding the sale of secunties pladged lo the Bank, for availing credd facilities in the
Measuring 3-1/3 Biswasi {8.33 $q. Yards) Bearing Khewal/ Khatoni No. 190/176 & 308 | . . ¢ oo crdion Agaiist Securilies
Comprised Under Khasra No. 63 (2-16), 64(5-0), 65 (5-0), 66(5-0), 67{1- 13), 69({4-4), Dueto peratstant default v the Bomow B il pes at of the outetanding d
TO8) 72007300 7400, 700,761,776, 8610 18)Kina |2 2PSrer sty b B gyt e oondng e
15 Land Meazuring 56 Bigha 04 Biswa Share To The Extant 01 3-1/3/22460 2. 3-1/3 \tdiod I-: I8 fotic Il Whces B juding the final sale riok ' teer- Bl
Biswasi Situated At Gulmohar City Complex Village Madhopur, Handbast Mo, 11, Tehsil | | o 0 MUIPIe NOSCes 1o Tese Bomowers, ncuding e ina’ sale notce on e Delow
Derabssi, Distt Sas Nagar Mohali Punjab. mentioned date wheraby, Bank had invoked the pladge and provided T days’ tima o the
FE:‘ Aparl'lmﬂnt Hl]. 55 g EHS End Fll:lﬂr, Lﬂl'lll "Elslllh'll 3_1#3 ﬂiﬂﬂsi Iﬂ-aa Eq Emﬂﬂr h} repay th‘E EI'I1iI'E Dl-l’[Ei’[-a-'l‘dll'lg du‘eﬁ ] tI-I'E bﬂ'lﬂ'l'ﬂ' al:CEILII'ItE. fEIlII‘Ig 'ﬂh":h EE”H
Yards) Bearing Khewat/ Khatoni No. 190/176 & 308 Comprised Under Khasra No. waoLld be a1 iberty 1o seil the pledged se;unt-:a-mﬁhnu'.mumgTurthermhce u:lthls.regar-:_:.
63 (2-16), 64(5-0), 65 (5-0), 66{5-0), 67(1- 13), 63(4-4), 70(2-18), 72{4-0), 73(4- The Borrowers hawve neghected and failed to make dus repay‘men‘.g. therafore, Bank in
“L 74(4-0), 75(4-0), 76(1-17), T7{4-0), 78(4-0), ﬂﬂ{ﬁ-lﬁ] Kitte 15 Land exercise of ils TPQI'IL'E unger the |UH: ag.'ﬁemenl asa -I'.Il'E'dQEE has decided o sell | dIEFUSE
Measuring 56 Bigha 04 Biswa Share To The Extent Of 3-1/3/22480 l.e. 3-1/3 | |off the Secunties on or after 207 March 2025 for recovering he dues owed by the
Biswasi Situated At Gulmohar City Complex Village Madhopur, Handbast Mo, 11,| | Borrowers fo the Bank_ The Barrowers ara, also, notified that, if at any time, the value of the
Tehsil Derabssi, Disti Sas Nagar Mohali Punjab. pledged securties falls further due to volatility in the stock market to create further
P3:- Apartment Mo. 78 . Ews 2nd Floor, Land Measuring 3-1/3 Biswasi (8.33 Sq.| | deficency in the margin requirement than Bank ehall al s discretion sedl the pledged
Yards) Bearing Khewat! Khatoni Mo. 190/176 & 308 Comprised Under Khasra No. secunity within ane (1) calendar day, without any further notice in this regard. The
63 (2-16), 64(5-0), 65 (5-0), 66(5-0), 67(1-13), 69(4-4), T0(2-18), 72{4-0), T3(4- Bormowan(s) shall remain lable to the Bank for repayment of any remaining culslanding
0), 74(4-0), 75(4-0), T6(1-17), TT(4-0), 78{4-0), BO(I-15) Kitte 15 Land amount, post adjustment of the proceeds from sake of pledged securities.
Meaguring 56 Bigha 04 Biswa Share To The Extent Of 3-1/3/22480 J.e. 3-173 Loan Outstanding Amount| Date of |
Biswasi Situated At Gulmohar City Complex Village Madhopur, Handbast No. 11, ||Sr.| 0 Borrowsr's Namie as on 6" March 2025 |  Sals
Tehsil Derabssi, Distt Sas Magar Mohali Punjab. No Number (In Indian Rupees) Natice
P4:- Apariment No. 23, Ews Upper Ground Florr, Land Measuring 3-1/3 Biswasi z
(8.33 Su. Yards) Bearing Khewat/ Khatoni No, 190176 & 308 Comprised Under ; i;ﬂ‘ﬁ' :iﬁ&é&iﬂ?&ﬁm 13212;?;; ;;ggég%g
Khasra No. 63 (2-16), 64(5-0), 65 (5-0), 66(5-0), 67(1- 13), 69(4-4), 70(2-18), d ~ ol
72(4-0), 73(4-0), T4(4-0), T5(4-0), T6{1-17), T7(4-1), TB(4-0), BO(3-15) Kitte 15| |[3__| AARAT44E | LOKESH JINDAL 96115821 | 11-03-2025
Land Measuring 56 Bigha 04 Biswa Share To The Extent Of 3-1/3/22480 ).e. 3-1/3| || 2| ARAATSTE | ANUOP KUMAR BATHEJA 96104577 | 06-03-2025)
Biswasi Situated At Gulmohar City Complex Village Madhopur, Handbast No, 11, || 5| XXXKZ68E5 | MANISH MAKKAR 26017690 | 06-03-2025
Tehsil Derabssi, Distt Sas Magar Mohali Punjab. B | KXXX4353 | PRAHLAD KUMAR GODARA 17,10, 7499, 64 11-03-2025
Fordetadedtarms and condtions ofthe sai, please refarto the link providedin. SMFGIndia CredaCo. T [ KE5002 | PRIYANKA GOEL 4844982 | 11-03-2025
Ltd./Secured Creditors websitel 2, www.smigindia.com/hitps:/‘smigindia. auctiontiger.net. B | XXXX3960 | SARLA DEVI GOEL 10,259,444 47 11-03-2025
Place: PUNJAB Date: 13.03.2025 a0y, Authorised Oificer, § | XXXX7279 | NAVEEN UPPAL 1,37,505.04 06-03-2025
SMFG India Credit Company Limited (Formenly fullerton ndia Cref Co. Lid ) 10 | XXXX2275 | RAJIV VERMA 8.96,970.32 11-03-2025
11 D000 | SOURABH GAUR 3.30,545.22 06-03-2025
12 | KKXXA268 [ VIKAS BAKESHI 4 AT 97705 11-03-2025
13 10002483 | VIVEK KAROL 16,68,763. 14 11-03-2025
14 | XXXNEZB0 | SOHAN SINGH CHALUHAN 6,87 271.99 11-03-2025|
15 00008252 | PRIYA AHLUWALLA 10.05,746.24 11-03-2025
[l HDFC BANK g:ﬁﬂasiﬂmﬁﬁﬂﬁﬁu 16 | XXXXA352 | SAHIL ARORA 663632 | 06-03-2025
We understand your wiorld Mumibai - 400 013 and having one of #ts -UHI::E as 17 | REXSSTTE | PRIYAAHLLAWALLR 21,94 65274 11-D3'2UEE
Retall Porifolio Mansgemsnt at HOFC Bank L. 1st Floor, -Think Techno Campus, 12 5 KXXATEE0 | ANITA SHARMA 61033 06-03-2025)
Kanjurmarg (East) Mumbai — 400042 19 | KXXXE035 | MANPREET BAWA 24312082 06-03-2025
SECURITIES PLEDGED TO HDFC EANK LTD. 21 | XXXX5376 | PRADEEF KUMAR CHAUDHARY 1,65, 73820 11-03-2025
The below mentioned Bomowers of HOFC Bank Ltd (the “Bank’) are hereby notified 22 | KXKXAETS AHTSHF'.T YASHISHTH ﬁ.d.-El.l:h:*D.[lﬂ 11-03-2025
regarding the sale of securities pladged 1o the Bank, for availing credi faciliies in the 23 | XKXXX3851 | BHUPINDER SINGH 102,355.91 1-03-2025
nature of Loan/Overdrafi Against Sacurities. 24 | KXXAS36T | SEEMA DEVI 1,78,482.50 11-03-2025
Duse fo perssstent default by the Bormowers in making repayment of the outstanding dues as | (25 | XXXX1086 | RAGHAY DAYAL 816705891 | 06-03-2025
per agreed [oan ferms, the below [oan-accounts are in delinquent status. The Bank has 28 EKKIHI}??E ANURADHA AGRAWAL 3.91,758.10 06-03-2025
issued multiple notices to these Borrowers, inchuding the final sale notce on the below- 27 | KXXx278B | HEMANT SUD 2018.011.24 11-03-2025
mentionsd date wheneby, Bank had invoked the pledge and provided T days™ time to the 28 | XXXXN508T | PALLAY) MISHRA BE 041,16 11-03-2025
Borrower lo repay the entire culstanding dues in Ihe below accounts, failling which, Bank {1129 T300003020 | DHIRENDERA SINGH 15322306  |06-03-2025
would be at kberly to sell (he pledged securibes without issuing further nolice in this regard 30 [ XOCCHEDT2 | KAPIL AGRAWAL 4131967 DR-03-2025
The Snmam_ham neghected and failed to make dua repayments, tharefona, E:ank in 21 LXXNKO226 | MANJU GOEL 2 75 767.00 11-03-2025
exercisa of its nghts under the loan agreement as a pledpes has decided fo sell f dispose T2 TXKa0Es | NISAA GUPTA ROSE0Aa0 00005
off the Securities on ar after 20" March 2025 for recovering the dues owed by the K EKK}{MUEE RTEAN FAY CHADDHTRT SIEEIE&E.H R
Borrowers fo the Bank. The Borrowers are, also, notified that, if at any time, the value of the 3 > Eor Jeehiss,
pledged secunties falls further due fo wolatility in the stock market to create further 34 ;iKKE}EEJ:{I KAMAL TRIPATH] 134632 1-03-2025
deficiency in the margin requirement then Bank shaf af its discrefion sell the pledged 33 iKKHﬂﬂ LISHA SHARMA 3.£3,457.00 11-03-2025
security within one (1) calendar day, without any further nofice i this regard. The 36 :IKK:{:{HQE GUILLAUME LECACHELUA £,124.13 06-03-2025
Bomower(s) shall remain liable fo the Bank for repayment of any remaining outstanding 37 | KXXX3304 | NAVIN CHAUDHARY 212413 06-03-2025
amount, post adjustment of the proceeds from sale of pledged securiies 38 | XAXX0793 | RAHUL 39,406 64 06-03-2025
. Laan nutstanding ,ﬁmmn{; Date of 34 i KKK:{EI'T':’E' AMIT GLIPTA 19,_2":.].':"?’5.35 11-03-2025
Mo, | Account Borrower's Name as on 06" March 2025 Sale 40 | KXXXTTET | SHREY JULE 7,009,847 .00 11-03-2026
Number (In Indian Rupees) ] Matice 41 | XXXX6T00 | AJAY DARGAR 1.71,118.82 11-03-2025
1 |eoeans [ VIJAY KUMAR JAIN 92 669.98 l06-05-2025 42 1XXXXB938 | BARUN MISHRA 8.47.0358.59 11-03-2025
7 |XXXX5555 |SANJAY MEHANDROO 00881803  |11-0%-2025 :3 i;iiﬁ;g g;%ﬁﬂﬁ:& :;g?ﬁg:g ?ﬁ;ﬁﬁ
1 | M T, - :
2 ﬁ:iﬁ1 i;;lbg E,EP;HMA E"i'gﬁ'gﬂ ‘ﬁiﬁgg: 45 Ex:{xmﬂ SHARWAN MITTAL 10,01,048 82 11-03-2025
e - e e ] 46 | XXXXITTE | RAMANJEET KAUR 1,04,128.19 06-03-2025
§ [ XXXX3301 [AKHIL KUMAR GOYAL 542 255.81 1-03-2025 37 |00T43 | NIT DEWAN 361 284,82 OR-032005
| PR AIRE | Boni S 63194562 |TO3-2025)1  |l48 [ XXXX6232 | NAWAL SINGH 202468.00 | 06-03-2025
Date : 13.03.2025 Sdi| | Date : 13.03.2025 Sdl-
Place : CHANDIGARH + PUNJAR HOFC BANEK LTD. Place : DELH! HOFC BANK LTD.
*o® @ oe @O

AM.

In additions to the swm altorasaid you will be Babla to pay the lollowing cost:
DETAIL OF COST

Application Fee: Rs. 20005=00

Advocate Fea: Mot Claimed

Paper Publication charges Mot Claimed

Misc. Expenses: Mot Claimed

Charges: Mot Claimed

Expenses of Filing of 04 Not Claimed

Given under my hand and the Seal on this 30 day of Jan 2025

RECOVERY OFFICER-II

DEBTS RECOVERY TRIBUNAL LUCKNOW

New Delhi

FORM NO. 1

DEBTS RECOVERY TRIBUNAL, LUCKNOW
{Area of jurisdiction part of Uttar Pradesh)
60071, University Road, Near Hanuman Setu Mandir, Lucknow-226 007
DRC No. 1321/2023
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH SECTION 290F RDDE & FIACT, 1993

BANK OF INDIA Vs. M/S MAYANK FOOTWEAR & ORS.
To,
(40 1) M/s. Mayank Footwear, Through it's proprietress Mrs, Sonall Kahli. Situated
at 2055, Harjas Pura opp. Dev Nandani Hospital, Garh Road Hapur-245101.
{JD2) Mrs. Sonali Kahli proprietress ol M/'s. Mayank Foolwear 5/0.5hri Neeraj
Kohli, Ro.House Mo 476, Bholaganj, Hapur-225101
(JD 3) Shri Meeraj Kohli 5/0.5hri Chaman Lal Kohli R/o. House Mo, 186, New
Shivpuri, Hapur 245101
This is to notify that a sum of Rs, 25,87,340.53/- (Rupees Twenty Five Lacs Eighty
Seven Thousand Threa Hundred Forty & Fitty Three Paisa.) Along with interest @
9.00% per annum with monthly rest from the date of the filing of the original
application i.e, 31.03.2022 till the loan i fully liquidated joinfly and severally with its
C05t5 succesds. becoma dua from you as per the certificate bearing no, 132172023
LKO dated 03.01. 2023 in 0.4 No. 384,/2022 passed against you by DRT, Lucknow.
1. You are hereby directad to pay the above sum within 15 days of the notice, failing
which the recovery shall be made in accordance with the Recovery of Debts Due to
Bank and Financial nstitutions Act. 19893
2. %ou are hereby omdered o declars an Affidavit the parficulars of yours asseis on or
before 02:06:2025.
3. You are heredy ordered to appear batore the undersigned on 02.06.2025. at 11:00
AM.

4, In addition to the Sum aforesaid you will also be liabbe to pay

Detail of Cost:
Application Foe Rs, 28,000/-
Advocate Fee Rs.Not Claimed
Publicaton Charges Rs.Mot Claimead
Misc. Charges Fa, Mot Claimead

Given Under my hand and Seal on this 06th day of March 2025
RECOVERY OFFICER-I
DEBTS REGOVERY TRIBUNAL LUCKNOW
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wfawfa fea (wadw) fem, 2002 & fram s e 9 & @i ufeq foriis ol & wfawfaertor iR gAfdwior iR ufasfa feq wadw stfufram, 2002 (‘efufrem’) & e oer wufeat ot faent & fou €-fomd foemt gumT TagErT |
STAT A foRIY &9 § RN/ Ao - RN A=Y I gfad S © fF Te0 eeiin wra fafies (g8 1 gmEren seiin weAw fafies s fof 17 FamR, 2023 § JAremn srefi wEA fafies § aeet TeH Sefi wEad fafties g )
(g =1 B BT WA fafhee iR ga w9 9 SiE 7 srefin WA ufsasr sfaties % Am @ fftd) (sifufem % gER swe uvEn (ufad deer’ Sefia) & u fird e aftfa weafa fren sifufrem @t uwr 13(2) % 98d gE % SER
gfyfd fed (Jard=) Fram o Fraw 8 e 9 o |t ufsd s =6t o 13(12) % S A Heiftra Tt iRt SR et feRan T o
gferega nf wht fearset S-iamelt & Treem | 29.03.2025 ST E S ®, SN T AR A S FD ot ® IR §' SMUR W SN | TAERT W S 1 Jrad R S © foR 57 Jewge: hitps:/www.bankeauctions.com W 3UeeH €A wiewHE
& WA W iR A HA S R ¢ | fsht % faega fem e wdt 3 foe, Fen Sieauwue/afayd e it JeErEe A www.grihumhousing.com W f§T e fedew 9@ |
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1 & e T W R 08/10/2024 WAV 08/10/2024 |  siifemy | TR W TR TH-1 (201) R e wepfe FR w42, W- w. w 28/03/2025 | 10,000/~ | 22/03/2025 | 29/03/2025 M #, (K)
LAP %.6,68,036/~ (TT9 BT TG JSHS TR BA st (qud Ao, Je w1 W), f ed & R %, | 13,00,000/- | 1,50,000/- | T 5w (na | (11 E =
06592000;1205035505 HTT) 08/10/2024 I A, W1l & I qk 15% AH 62.70 T e, TAM Trod Ml A, el AR A (FUT WE | (¥UC TH | 3. dk Tt ¥4 | W
T A # W F W T %.13,56,991/- @ fiem: M (36 A1 3% Hr e srem) ¥ fod | ome wer) | S wew T o w)| 2
H100659200000005026591 >, 5 i N . TE)
1) freper (@), | (O R A O ER A A SR W) 21 fromifea ferst fercrm T S e 8 e TR A )
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COWSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FORUNITS OR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. .
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF BSE LIMITED IN COMPLIANCE WITH THE CHAPTER IX OF THE i ¥
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED

COERLIEIN ARSKLARONS:D: PUBLIC ANNOUNCEMENT

0 NSB BPO

Solutions Limited

NSB BPO SOLUTIONS LIMITED

Corporate Identification Number: U74140MP2005PLC017539

(ur Cormpany was incorporated as NSB BPO Solutions Private Limited on April 25, 2005 under the Companies Act, 1956 with the Registrar of Companies, Madhya Pradesh
& Chhattisgarh bearing Reqistration numbar 017538, The status of the Company was changed to public imited and the name of our Company was changed to N5B BPO
Solutions Limited vide Special Resolution dated January 02, 2024 pursuant to conversion of the Company inta public §mited Company. The frash certificate of incorporation
consequent o conversion was issued on January 10, 2024 by the Registrar of Companies, Gwalior The Corporate |dentification Number of our Company is
U74140MP2005PLCO1 75349, For further details of our Company, see “General Information” and “History and Cartain Other Corporate Matiers” on pages 53 and 126,
respecinvely.

(Pleasa scan the OR
Gode to view the DRHP)

Registered Office: 3rd Floor, Plot Mo. 13, Railway Colomy, E-8, Arera Colony, Trilanga, Bhopal, Huzur, Madhya Pradesh, India 462039,
Corporate Office: Plot No., A 100, Sector 58, Noida UP-201301; Tel Mo.; +91 755 4500715, Email: ipp@nshbpo.in; Website: www.nsbbpo.com;
Contact Person; Anjali Shukla, Company Sacretary and Compliance Officer.

OUR PROMOTERS: NARENDRA SINGH BAPNA
INITIAL PUBLIC OFFERING OF UP TO 53,00,000 EQUITY SHARES OF ¥10 EACH ("EQUITY SHARES") OF NSB BPO SOLUTIONS LIMITED
(“NSB BPO" OR THE "COMPANY") FOR CASH AT APRICE OF ¥ [«] PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO ¥ [«]
LAKHS ("THE OFFER"). OF THE OFFER, [«] EQUITY SHARES AGGREGATING TO ¥ [+] LAKHS WILL BE RESERVED FOR SUBSCRIPTION
BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). THE OFFER LESS THE MARKET MAKER RESERVATION PORTION
I.LE. OFFER OF [«] EQUITY SHARES OF FACE VALUE OF ¥ 10.00 EACH AT AN OFFER PRICE OF ¥ [«] PER EQUITY SHARE AGGREGATING
TO¥[«] LAKHS IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE [#] % AND
[=]%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, SEE
"TERMS OF THE OFFER™ ON PAGE 242 OF THE DRAFT RED HERRING PROSPECTUS.
THE FACE VALUE OF EQUITY SHARES IS RS. 10 EACH. THE ISSUE PRICE |S [#] TIMES THE VALUE OF THE EQUITY SHARES.
THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING
LEAD MANAGER ("BRLM") AND WILL BE ADVERTISED IM [«] EDITIONS OF [«], AN ENGLISH NATIONAL DAILY NEWSPAPER, [«] EDITIONS
OF [»], AHINDI NATIONAL DAILY NEWSPAPER AND [«] EDITION OF [#»], A HINDI NEWSPAFPER, HINDI BEING THE REGIONAL LANGUAGE
OF MADHYA PRADESH, WHERE OUR REGISTERED OFFICE AND CORPORATE OFFICE IS LOCATED, WITH WIDE CIRCULATION, AT
LEAST TWOWORKING DAYS PRIOR TO THE BIDVISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (THE “STOCK
EXCHANGE")FOR THE PURPQOSE OF UPLOADING ON THEIRWEBSITES INACCORDANCE WITH THE SEBIICDE EEGULATIONS.
In case of any revision in the Price Band, the Bid/Issua Period will be extended by atfeast 3 {three) additional Working Days after such revision inthe Price Band, subjecttothe
Bid/Issue Period not excesding 10 (ten) Working Days. In cases of force majeure, banking strike or simdlar circumstances, ous Company may, in consultation with Book
Running Lead Manager, for reasons to be recorded in writing, extend the Bid/1ssue Period for a minimum of one Working Day, subject to the Bid/lssue Period not exceeding 10
{ten) Working Days. Any revision in the Price Band and the revised Bid/lssue Parod, if applicalde, shall be widely disseminated by notification to the Stock Exchanges, by
issuing a public notice, and also by indicating the change on the website of the BRLM and at the terminals of the Syndicate Members and by intimation to Desionated
Intermadiarias and the Sponsor Bank, as applicabile,
The Issue is being made through the Book Building process in terms of Rule 19(2)(b) of the Sacurities Contracts (Regulation) Rules, 1957, as amended, ("SCRR") read with
Ragulation 252 of tha SEBI ICDR Ragulations. The Issue is being made through the Book Building Process, in compliance with Regulation 253(1) of the SEBI ICOR
Regulations, wherain not more than 50% of the Issue shall be available for allocation on a proportionate basis to Qualified Institutional Buyers {the "01Bs" and such portion,
“{18 Portion”), provided that our Company, in consultation with the BRLM, may allocate up to 60% of the QIB Category o Anchor Investors, on a discretionary basis (the
“Anchor Investor Portion”). One-third of the Anchor Investor Portion shadl be reserved for domestic Mutual Funds, subject o valid Bids being received from domestic Mutual
Funds at or abowe the price at which allocation is made to Anchor Investors. In the event of under-subschption, or non-alocation in the Anchor Investor Fortion, the balance
Equity Shares shall be added to the GIE Portion (other than Anchor Inviestor Portion) (“MNet QIB Portion”). Further, 5% of the et QI8 Portion shall be available for allacation on
a proportionate basis to Mutual Funds only, and the remainder of the Nat QI8 Portion shall be available for allocation on a proporttonate basis to all QiBs (other than Anchor
Investors), including Mutual Funds, subject to valid Bids being received at or above the [ssue Price. Howaver, if the aggregate demand from Mutual Funds is less than 5% of
the Met QI8 Portion, the balance Equity Shares available for albocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to
(Bs. Furthar, (a) not less than 15% of the Issue shall be availabie for allocation to Non-Institutional Bidders (out of which one third shail be reserved for Bidders with Bids
axceading Rs. 2,000,000 and up to Rs. 10,00,000 and two-thirds shail be reserved for Bidders with Bids exceading Rs. 10,00,000) and (b) not less than 35% of the Issue
shall be available for allocation to Retail Individual Bidders ("RIBs™) inaccordance with the SEBI ICDR Regulations, subjectto valid Bids being received from them at or above
the Issue Price. All potential Bidders, other than Anchor Investors, are mandatorily required to participate in the Issua through the Application Supported by Blocked Amaount
["ASBA") process by providing details of their respective ASBA Account (25 defined hersinafter) and UPLID in cass of UPI Bidders {defined herainatter), which will be blocked
by the Seff Certified Syndicate Banks ("SG5Bs”) or the Sponsor Bankis), s the case may be, to the extent of their respective Bid Amounts, Anchor Investors are nof
parmitted to participata in the Anchor Investor Portion through the ASBA process, For further details, please see “lssue Procedure” on page 254 of the DRHP
This public announcemnant is being made in compliance with and in accosdance SEBI press releasa no. PR No.36/2024 dated December 18, 2024 (208th SEBI Board
meeting on “Review of SME framewark under SEBI (ICDR) Regulations, 2018, and applicability of corporate governance provisions under SEBI (LODR) Regulations, 2015
on 3ME companias) to inform the public that our Company is proposing, subject to applicable statutory and requiatory requiremants, receipt of requisite approvals, market
conditions and other considerations, to undertake initial public offering of its Equity Shares pursuant to the Issue and has filed the DRHP dated March 12, 2025 which has
baen filed with the SME Platform of BSE Limited (BSE).
This public announcement is being made in pursuant to SEBI prass release no. PR No.36/2024 dated December 18, 2024, to inform the public that our Company is
proposing, subject to applicable statutory and regulatory requirements, receipt of approvals, marker conditions and other considerations, to undertake an Instial Pubfic
(ffering of its Equity Shares pursuant to the Issue and has filed the DRHP dated March 12, 2025 with BSE March 12, 2025. In relation to above, the DRHP filed with BSE shall
be made available to the public for comments, it any, for 2 period of af least 27 days, from the date of such filing by hosting it on the respective websites of the Siock Exchange
I.@., BSE at www.bseindia.com, website of the Company at www.nsbbpo.com and the wabsites of the Book Running Lead Manager to the Issue (2., Inventure Merchant
Banker Services Private Limited at www.inventeremerchantbanker.com ("BRLM®.
Qur Company hereby invites the members of the publc (o give comments an the DRHP filed with BSE with respect 1o disclosures made in the DRHP The members of the
public are requested to send a copy of their comments to BSE and/or to the Company Secretary and Compliance Officer of our Company and/orthe BRLM at their respeciive
addresses mentioned herein balow in refation to the Offeron or before 5:00 p.m. on the 215t day from the aforesaid date of filing the DRHP with BSE
Investments in equity and equity-related securities involves a degree of risk and investors should not invest any funds in the Issue uniess they can afford to take the risk of
losing their entire investment. Investors are advised 1o read the risk factors carefully before taking an investment decision in the Issue. For taking an investment decision,
investors must rehy on their own examination of our Company and the [ssue, including the risks involved. The Equity Shares in the Issue have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP Specific atention of the investors is invited to “Risk Factors™ beginning on
page 23 of the DARE
Any decision to imvest in the Equity Shares described inthe DRHP may only be mada after the Red Herring Prospectus ("RHP") has been filed with the RoC and must be made
sobely on the basis of such RHP as thers may be material changes in the BHP from the DRHP

The Equity Shares, when offered, through the RHP are proposed to belisted on the SME Platform of the BSE Limited.

For details of the main objects of our Company as contained in its Memorandum of Association, see *History and Certain Corporate Matters” on page 126 of the DRHP

The liab#lity of the mambers of our Company is limsted. For details of the share capital, capital structura of our Company, the names of the signatones to the Memorandum of
Association and the number of shares of our Company subscribed by them of our Company, please see “Capital Structure” baginning on page 62 of the DRHR

BOOK RUNNMNING LEAD MANAGER REGISTRAR TDO THE OFFER
BIGSHARE SERVICES PRIVATE LIMITED
56-2, 6th Floor, Pinnache Business Park, Mahakali Cavas Road,
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IN THE COURT OF III” ADDITIONAL | | e 32 ma‘ﬂﬁaﬂ‘
CIVIL JUDGE AND JMFC AT ANEKAL bt (Ryvr) s, 5 Py
0.5. No. 555/2023 B H4) FAE, 2014 & Y
Plaintift: Mr. Sachin Kumar Shukia, A0 AT H |

agad about 42 yvears, o Chandra Prakash
Shukla, E-BO3, Ballingni Silas Aparbmant,
Whitetigld, Befathiar Road, Bangasane BE006T,
rapresented by power of a8tarnay holder
I, Blitiry BLirmigr Shikla
= “.'Iﬂ- =

Defendant: Mrs. Tulika Shukla,
aged about 39 years, w'o Mr Sachin Kurmar
Shukia, resicing at B-1204, Bren Champlons
Square, Sarjapura Main Aoad, Bangalone -
BE0LES
Alsa al: 1%t Moor, 77118 Rajdhani Marg
Unnge, Lar Pradesh-560067, Also at, 31/59,
Ghurmd Maohal, Thana Feelkbhans, Kangir,
Lrtar Pradesh

FUBLIC NOTICE
WHEREAS, the above Plainkill has fled the
Imstant cuil seaking mandatory  Infunction
difecting the Delendant No. 1 1o regsler
Fegidendis] Apartmant bearing ko, 85083,
situatad on Bth Floor, Buslding 8, Tower-8 in
"MERICHAM PARK FHASE Il THE PRESTIGE
CITYY, In his nama, and bto grand &ny othsr
appropriate rebsf(s) that this Hon'tde Cour
may dasm 1 and proper, in the inberast of
justice and aguty,
You aré herabyy sdormad Lo appear belore this
Courl in perscn or Dy a pleader duly
ingtruciad on the 15/04/2025 at 11.00
oebmek (N the Soremoon bo Sho CALss Agains
the plaint, falling which the matter will ba
haard and datermined ax-parte.

SUIT SCHEDULE PROPERTY
[Description of Apartrment bemg construcied)
Apartment beanng Mo, B, stuated on Sth
Fioor, Building 6, Tower-G in "MERICEAN PARK
PHASE Il THE PRESTHZE CITY", maasuring
1265 =0.0. of carpet area 1865 sq.0t of supsr
sl wp ey, A oree i pArkEng Spaca in ha
basemant/al the ground foor el situsiod &l
Valagere Kallahallli willage, Sarjapura Habli,
Anekal Taluk, Bangalora,

Given under my hand and the saal of tha
court, this 12th day of March, 2025
By Crder O The Courl, Sherstedar

PRL Civil Judge Disi Division &
JMEFC Court, Anelcal
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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2" Floor, Viraj Towers, Near Andheri Flyover (North End),
Western Express Highway, Andher (East), Mumbai - 400069,
Maharashira Tel No; +91 22 4075 1500

Meaxt o Ahura Ceptre, Andheri East, Mumbai = 400 083,
Maharashtra, India
Tel. Mo.: +91 22 6263 82040
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Email; sme.ipo@inventuremarchantbanker. com

Investor Grievance Email; redressal@inventuremerchantbanker com
Website: www.inventuremerchantbankar.com

SEB! Registration Mo: INMOOOD1 2003

Contact Person: Arvind Gala

Email: ipo@bigshareoniing.com

Websile; werw bigsharsonling.com

Investor Grievance Email: investor@bigshareonkine.com
SEBI Registration No.: INROOOOO1 385

Contact Person: Babu Rapheal C,

All capitalized terms uzed herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP dated March 12, 2025,
N5B BPO SOLUTIONS LIMITED
On behall of the Board of Directors
Sd/-
Place : Bhopal Anjali Shukla
Date: March 12, 2025 Company Secretary and Compliance Oificer
NSB BPO Solutions Limited Is proposing, subject to applicable statwtory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations. to undertake an initial publc |ssue of s Equity Shares and has filed the DRHP dated March 12, 2025 with Stock Exchange. The DRHP shall be available on
the wabsite of the Stock Exchange i.e., BSE at www.bseindia.com, website of the Company at www.nsbbpo.com and the websites of the Book Running Lead Managerto the
lssue i.e., Inventure Merchant Banker Services Privite Limited at www. inventuremerchantbanker.com. Potential imvestoss should note that investment in equity shares
invoives a high degree of risk and for details relating to such risks, please see the section éntiled " Risk Factors™ on page 23 of tha DRHP Potential investors should nof rely
on the DRHP filed with the Stock Exchanges for making any investment decision, and should instead rely on the RHP for making investment decision.
The Equity Shares have not been and will not be registered under the LS. Sacurities Act of 1933 (the *U. 5. Secuntes Act”) or any state securities law in United States, and
unlgss so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject o the registration
requirements ofthe L. 3, Securities Actand applicable LS. state sacurities laws.
This announcement has been prepared for publication in India and may not be released in the United States, This announcement does not constifule an offer of secunties far
sala in any jurisdiction, including the United States, and any securities describad in this announcement may not be offered or sold in the United States absent registration
under the US Securities Act of 1933, as amended. or an exemption from registration. Any public offering of securities to be made in the United States will be made by means
of & prospectus that may be obtained from the Company and that will contain detailed information about the Company and managemant, as well as financial statements.
There will be no public offering of the Equity Shares in the United States.
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